
GOVERNMENT OF JAMMU & KASHMIR 
POWER DEVELOPMENT DEPARTMENT 

CIVIL SECRETARIAT, SRINAGAR 

NOTIFICATION 
Snnagar, \1~ September, 2018 

SRoaCJ' · In exercise of the powl!rs conferred by Sectron 91 read with sub-section (1) ~nd (2) 
of Section 93 of the Jammu and Kashmir Electricity Act, 2010 (Act No.XIII of 2010), the 
Government of Jammu & Kashm1r hereby makes the following S<:.heme for providing effect to 
the tr~nsfer of certatn Assets, liobillt les, Personnel, Proceedmgs, Properties, and undertakings of 
Power Development Department to the 'Transferee' as defined rn this scheme and for matters 
Incident~! and ancillary thereto. 

POWER DEVELOPMENT DEPARTMENT 
TRANSFER SCHEME (Phase•!) RUlfS, 201& 

1. Short title, extent and commencement: 

(1} This Scheme shall be called the •Power Development Department Transfer Scheme 
(Phase-!} Rule:., 2018" {herein after referred to as 'Scheme' ); 

(2) The Scheme shall come 11110 force wlth effect from 11.09 2018. 

2. Application of Scheme to the Assets and Uabllltles~ The Scheme shall applv to such assets, 
properties, undertakmgs, interests, rights, obligations, hab•llties, personnel and proceedings 
of the Power Development Department within & outside the State as mentioned in the 
Scheme 

3. Oeflnltlons: In this Scheme, unless the context otherwise requires: 

(a) "AI:K' means the Jamm11 & Kashmir Electricity kt, 2010 (Act No. XIII of 2010}; 

(b) "Appointed OateN means the date of 11.09.2018 for effecting transfer of functions, 
properties, interests, undertakings, rights and liabilities, proceedings and personnel 
of the Department to the Transferee in accordance with the Act and this Scheme for 
all objects and purposc•s under this Scheme; 

(c) "Assets" means all a$!>C\S & properties including power systems. plant, machinery, 
land, building, oft1ces. stores, furniture, fixtures, vehicles, .computer, lap~op, 
telephone. fax, residential quarters and guest houses and amenlt1es and lnstallat•o~ 
pertaining and attached thereto and other movable and Immovable assets, cash m 
hand, cash at bank, 1nvestments, book debts - corporeal and incorporeal, tang1ble 
and intangrble assets. benefits, licenses, consents, authorities, registration. ~tents, 
trademarks and powec~ of el/ery ktnd, nature and description wh~tsoever, pnv1leges, 
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liberties, easements, advantages, benefits and approvals, contracts, deeds, schemes, 
bonds, agreements <1nd other Instruments and interest of whatever nature and 
wherever situated and lntludlng the contingent assets, which may arise rn regard to 
dealings before the Appointed Date of transfer In respect of the speci1led Trading 
undertaking; 

(d} "C&S Wing" shall mc,11, the existing Commerc1al and SuNey wing of Department 
responsible for {I) power purchases, (ll) setting up, maintenance & operations of 
communication network between different grids and power houses, {111) enforcement 
of power curtailment~ dS per schedule for maintaining of strict grid discipline, (ivl 
managing operations of SLOC and Sub·LOC, and (v} testing of electric protectlon for 
aU electric installations, etc., 

(e) "Cash Flow Arraneement' shall mean the! arrangement to be put rn place by the 
Transferl!!e in accordance with Rule 14 of this Scheme; 

(f) "Company" means a company formed and registered under the Companies Act, 1956 
I Companies Act 2013, 

(g) "Department" means the Power Development Department, Government of Jammu 
and Kashmir and responsible for all functions related to transmission, distribution 
and load despatch of electricity in the State; 

(h) " OCP" shall mean the Development Commission~r, Power and responsible for 
heading of the Depar\rnent; 

(I) "EM&RE Wing" shall mean Electrical Maintenance and Rural Electrification Wing, an 
existing wing of the Department responsible for (II setting up, matntenance and 
operation of dlstnbutlon system at 66 'IN level and below {li) billing of energy to 
consumers and collection 

Ul "Liabilities" means all habtlit(es, debts, duties, obligations and other outgoings 
including statutory habllitles and Government levies of whatever nature and 
contingent liabilities which may arise in regard to the deanngs before the Appo1ntl!!d 
Date In respect of the T rad1ng Undertaking transferred under th1s Scheme; 

(k) "P&D Win!" shall mean the Planning & Design wing, an existing wing of the 
Department, and responsible for li) tectmical study & approval of projects, {il) setting 
up standards of quality control for projects and (lli) procurement process of 
equipment for grid stat•ons and transmission lines above 66 kV; 

(f) "P&MM Wing" shall mean the Procurement & Material Management wing, an 
el(isting wing of the Department, and responsible for procurement of llne material 
and equipment for sub transmission level at 66 KVand below; 

\(mj "Personnel" means workmen, employees, staff and officers of the ~epartm:nt by 
whatever name called and mcludes trainees, if any for the recrwtm~nt .'n the 

partment and those on deputation from the Department to other OC!antcattons or 

Pagel ofl4 



(x) ''Tradlnc-cum-liolding company" or "JKSP Tradeco (JKSPTC}" means the Jammu & 
Kashmir State Power rradlng Company limited, a company incorporated under tl\e 
Companies Act, l956; 

(y) ''Transferee" means Jammu & Kasllmfr State Power Trading Company Umlted 
(JKSPTC); 

(z) "Transition Period" means the period starting from the Appointed Date till the date 
to be notified by the Slate Government; 

(aa) "Transmission Company" means the Jammu & Kashmir State Power Transmission 
Company limited, a company Incorporated under the Companies Act, 1956 w1th the 
main ob}ect of undertaking the transmission of electricity in the State of Jammu & 
Kashmir and to function as State Transmission Utility and perform load despatch 
functions as per the provisions of the Act; 

(bbl "Tradln& Undertaking" means the undertaking as specified In the Schedule 1 of this 
scheme and such other undertakings iiS may be specified by the Government from 
t ime to time by amending Schedule 1 of thi>scheme. 

4. Words and expressions used in thl$ Scheme but not specifically defined In this Scheme shall 
have the same meaning as assigned to ti'Jem in the Act. 

S. Transfer of Trading Undertaking by the State: 

a The Trcding Undertak1ng as set out in Schedule ~'I' s~ll stand transferred to and vested 
in the Transferee on and from the Appointed Date subject to the terms and conditions 
specified In the Act and the Scheme; 

b. On such transfer and vest ing of the Tradmg Undertaking in terms of sub-rule {a} above 
and except as otherwise provided, tbe Transferee, shall be responsible for all functions, 
contracts, rights, deeds. schemes, bonds, agreements and other Instruments of 
whatever nature relating to the respective Tradln! Undertaking transferred to It to 
which the Department was a party, subsisting or having effect on the Appointed D~te, in 
the same manner as the Department was liable immediately before the Appointed Date, 
and the same shall remain tn force and effect against or in favour of the Transferee and 
may be enforced effectively as lf the Transferee had been a party thereto instead of the 
Department; 

c. As consideration for the transfer and vesting of Assets and Liabilities to the Transferee 
as specified In this Scheme, the State Government and/or any Company will be ISSl!ed 
shares and/ or instruments as may be uecided by State Government; 

d. The transfer to and vesting of the Trading Uodertaldng to the TTilnsferee In terms oft~s 
Scheme shall take effect Immediately on the Appointed Date notwlth$tanding that t e 
value of the Trading Undertakings havi! not been determined and shall be determined at 
-a later date; 
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e. The State Government may transfer appropriate assets such as chairs, tables, 
cupboards. computers, lall tops etc. as may be necessal)' for smooth functioning of the 
Transferee. If the asset5 cannot be transferred from the Department, necessary 
arrangements shall be done by the State Government or the Department to procure rhe 
same for the Transferee 

The value of the Asse~ to be transferred to the Transferee shall be the fair value 
determined In any one or more of the following basis: 

1. Revenue earning potential, or 
11. Depredated replacement value, or 
Ill. Depreciated Book value. 

f. The opening balance sheet of the Transferee shall be finalized and notified by the State 
Government on the date as may be decided by the State GO'.'ernment. 

6. T~nsfer of sanctioned positions: The sanctioned positions of C&S wings as mentioned at 
Schedule-It shall stand transferred to the Transferee on the Appointed Date. 

1. Transfer of Personnel: 

a. The transfer of Personnel shall be subject to the terms and conditions contamed in 
Sect ion 93 and Section 94. of the Act; 

b. On the Appointed Date, th~ Per~nnel worlcing against the sanctioned posts mentioned 
in Schedule-11 shall be deemed to have been deputed to the Transferee oo as-ls-where-rs 
bas1s, on standard term~ and conditions of deputation as defined in Schedule XVIII, 
Jammu and Kashmir Civil Services (Regulations). Vol-11 as amended from time to t ime. 

c. The posts that are proposed to be transferred from the Finance Department as 
mentioned In Schedule-11 shall be Identified by the Department and deemed to hive 
been deputed to the Transferee on as-Is-where-Is basis, on standard terms and 
conditions of deputation as defined ro Schedule XVIII, Jammu and l<ashmrr Civil Services 
(Regulations), Vol-11 as amended from time to trme. 

d. The personnel for sanctioned but vacant posts Identified for transfer from the C&S wmg 
of the Department and post s approved for creation In the Transferee vfde Cabinet 
Decision No. 188/29/2012 dated 10/ 10/2012 shall be taken on deputation or appointed 
by the Transferee as per the rules and regulations decrded by the Board of D~rectors of 
the Transferee. 

The Soard of Directors o f the Transferee sh;~ll be constituted In accordance with its 
Memorandum of Association and Artic.les of Association as approved by the State 
Government. 

f. Notwithstanding the prov1slonal nature of transfer of Personnel tof the .Transferee, = 
per sub-rule (b) above, the Personnel shall discharge the duties and unctiOns as may 
ass! ned to them from time to time bv Transferee, as the case may be and the 
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Transferee shall have tlw power to exercise all administrative and disciplinary control 
over such Personnel tran~fcrred to them as per this Scheme. 

g. All Proceedings including disctplinary proceedings pending against the Personnel prior to 
the Appointed Date which may relate to m isconduct, lapses or acts of commission or 
omission committed before the Appointed Date, shall not abate and shall be continued 
by the Traflsferee; 

h. The Personnel transferred to the Transferee, shall be deemed to have entered into an 
agreement with the Transferee to repay loans, advances and other sums due or 
otherwise perform obligations undertaken by them to the Department which remilln 
outstanding a.s on the Appo1nted Date. on the same tet'TTlS and condittons as contained 
In the arrangement With rnc Department; 

i. Nothing contained In t h1s Scheme shall apply to Personnel of the Central Government or 
any other organization on deputation to Department as on the Appointed Date but such 
Personnel shall continue 10 be on deputation to the Transferee to whose services they 
are assigned on "as-Is-where-Is" basis. 

j. In case the Department is unable to transfer person$ of such quallfication/s as may be 
required by law or by any regulation for enabling the Transferee to carry out its 
activities as normal course of bustness, the Transferee shall have the independence to 
hire the services of such personnel from outside the Department 

k. Absorption of Personnel m Transferee will be decided by the State Government in 
h.Jture However, at the time of absorption as may be decided by the State 
Government, the rank, scale of pay. salary, affowances and other pecumary benefits 
including pens1on, Terminal Benefits etc., of the Personnel after the Appointed Date 
shall not m any way be m{~rior to those applicable to them Immediately before the said 
transfer. 

8. Treatment of Terminal Benefits: • 

a. The Terminal Benefits lor the personnel on deputation from the Department shall be as 
per the applicable pollc1es of the Department. 

b. The Terminal Benefits for personnel who have bei!n hired by the Transferee dtrectly 
shall be as per the relevant policies developed/ to be developed by the Transferee In this 

regard. 

9. Shared Services f common services: 

\ 
a However, the Oepartmem shall continue to e.rtertd expert 5upport and lcnowlt~dgt> Wttn 

respett to Shared secvi,~s 1 common services including bul not ltmlttd to . Human 
Resource Management. IT support, Se<rttar\~1 ~o,l<:~ ~IJPPQrt. audn, •I'd 
administrative support t o :ne Transferee y 



b. The Personnel transfefrecl to the Transferee Company on deputation shall be eligible to 
use facilities of the resl houses or the guest houses or the transit ttouses of the 
Department for a nom101ll charge a:> decided by the State Government or the 
Department. 

10, Rlehts and obll&atlons of thlrd parties restricted! -

a. All the outstanding llab\1\t,es against power purchase cost of the Department as on the 
Appointed Date shalf not be transferred to the Transferee and shall vest with the 
Department. 

b. Upon the transfer being effected In accordance with the provisions of the Act and this 
Scheme, the rights and obligations of all persons finclucfmg body corporate, financial 
Institutions, lenders, etc J shall be restricted to the transferee to whom they are 
transferred to and notwithstanding anything to the contrary contained in arry deed, 
documents, Instruments. agreements or arrangements which such person has with the 
Department, he shall not clatm any right or Interest against the State Government or the 
Department except the hability pro\llded under Rule-lOa. 

c, In such case, the Transfe(ee shall discharge its undertakings as the same would have 
been done by the Department before the Appointed Date. 

11. Pending Suits, Proceedings, etc,~ 

a. All proceedings of whatever nature by or against the Department pending on the 
Appomted Date shall not abate or discontinue or otherwise in anyway prejudicially be 
affected by reason of the transfer under this Scheme and the Proceedings shall be 
continued, prosecuted and enf{)rced by or against the Department; 

b. The proceedings may be Hansferred to the Transferee at a later date by lssuant.e of an 
order or a scheme by the State Government. 

12. Classfflcatlon and transfer of property, rights, Liabilities and Proceedlnrs to be provisional 
In the first Instance:· 

a, The classification and transfer of Trading Undertaking Including Personnel under this 
Scheme, unless otherw1sr. specified In any order issued by the State Government, shall 
be provisional and shall be finalized during the Transition Period or any other d(lte 
not1fied by the State Government. 

b. Finalization ofthe Scheme.-

i. At any time within the Transition Period or any other date notified by the State 
Government the State Government may, by order to be notified, amend, vary, 
modify, add: reduce. delete or otherwise change terms and conditions of the 
transfer including i tems included in the transfer, and transfer such propertl~s, 

rests, nghts. Uahliiues, Personnel and Proceedings forming part of Tradrng 
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Undertaking of the Transferee to that of the Department in sud\ manner and on 
such terms and conditions as the Department may consider appropriate; 

il. During the Transition ?erlod, the PPAs, MoUs and other similar arrangements wrth 
respect to purchase ot power or power trading, If any, shall be allocated to the 
Transferee; 

liL On the expiry of t ht' Transition Period or any other date notified by the State 
Government and subject to any directions given by the State Government, the 
transfer of Trading Undertaking, properties, mterests, rights, IJab11ihes, Personnel 
and Proceeding made in accordance with this Scheme shall become final. 

13. Revenue Mechanism 

I. The Transferee will procure power from power suppliers (generators, other traders, 
power exchange) and will bulk supply the same to the Distribution Licensees of 
JKPDD with margin at rates regulated by the State Government. The State 
Government may take guidance from the margin rates as permitted by the Central 
Electricity Regulatory Commission of India for Inter-state power tr.~ding busrness. 

ii. The filing of ARR to the State Electricity Regulatory Commission will be done by the 
Department or as may be decided by the State Government. 

Iii. If permitted by the State Government, a trading margin can be chafied by the 
Transferee subject to applitiJble rules and regulations issued by the l&K State 
Electrltlty Regulatory Commission or Central Electrltltv Regulatory Comml ssion, as 
the case may be. 

iv. The Transferee will meet tts expenditure through the following sources. 

v. 

a. Rebate on early pa'(ment of power purchase cost 
b. Sale of power to the procurers other than the Department 
c. Trading margm 1f allowed by the State Government. 
d. Recovery of expenditure through annual revenue requirement of the 

Department 

The Transferee wrll also be ent1tled to recover the Interest and finance charges on 
the working capital loan and letter of credit from the Department on actual bi.Sis. 

14. Cash flow Arrangement and Accounting Procedures:· 

(. 

il. 

The Transferee shall create/open new bank account to manage Its cash flow 

The Transferee will generate revenues by procuring power from vanous generating 
stations or traders through long·term, medium-term or short-term PPAs as well as 
from power exchanges and selling the same to the Department for further 
distribution to the consumers in the state. Expenses to be made by the Transferee 
viz. power procurement cost, Interest on loans, statutory payments, If any, 

peratlons expenses such as salary, capital expenditure, If any, etc. shall be handled 
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by the Transferee its(' If However, th~ ~me !hall be recovered as mentioned 
10 

Sub 
Rule (1v) & (v} of Rule 13. 

HI. The power procured by the Transferee from within the state will be at ex-bus bar of 
the generating stations and at the periphery of the State of Jammu & ~shmlr in 
case of procurement of power from generating s~ttons ilnd other power trad

1
og 

companies outside the State unless otherwiSe provided m the power purchase 
agreement. 

iv. All the bills raised by the Transferee on the Department for the power supplied will 
be verified by the Department and recommendation for payment will be made to 
State Government Trl'asury The payment from the State Gov~rnment Treasury will 
be directly made to the bank account of the Transferee 

v. The Transferee shall be entitled to avail short-term loans /letter of tredlt /line of 
credit to meet its working apltal requirements as per prudent flnanctal 
management pract1ccs 

15. Delegation of Power 

a. All Personnel of the Department who are on deputation to the Transferee shall continue 
to fulfill their responslbllit1es as per their existing delegation of power till the finalization 
of the delegation of power by the Transferee; 

b. All approvals beyond the delegation of power of Chief Engineers shall be vested with 
Board of Directors of the Transferee till finalitation of new delegation of power by 
Transteree. 

16. Transfer by operation of law:-

a. The transfer under th1s Scheme shall be operative and effective pursuant to action of 
the State Government by publishing this Scheme and orders 1ssue0 in terms of this 
Scheme and without any further act, deed or thing to be done by the State Government. 
Department, Transferee or any other person, subject to the terms and conditions of this 
Scheme. 

17. Rlshts and powers of the Transferee:-

The Transferee shall be a deemed licensee under section 2 of Jammu and Kashmir 
Electricity (Amendment) 1\ct, 2018, Act NoJC:I of 2018. 

18. Decision of State Government to be final:· 

If any doubt, dispute, difference or issue shall arise In regard to the transfers under this 
a. Scheme subject to the provisions of the Act, the decision of State Government thereon 

shall be final and b1nding <ln all parties. 

The State Government may, by order published in the Government Gazette, amend th: 
b. cheme and make such provisions, not inconsistent with the provisions of the Att, s 
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may appear to be neces~ary for removing the diff1cultles arising in implementing the 
transfers under thiS Scheme 

By order of the Governor of Jammu and Kashmir. 

Sd/· 
(Hlrdesh Kumar)IAS 

Commissioner/Secretary to Government 
Power Development Department 

No: PDD/IV/31/ 201()-part file Dilled:\\ .()9.2013 
copy to the:· 
1 Advocate General, J&K High Court Srinagar/Jammu 

2. All Financial Commlssione;s 

3• Principal Accountant General, J&K, Srlnilgar/Jammu 
4 All Principal Secretaries to Government 
s. Principal Secretary to Hon'ble Governor 
6. All Commissioner/ Secretanes to Government 
7. D•vlsional Commissioner, Kashmir/Jammu 
s. Commissioner of Vigilance, J&K, Srlnagar 
9 Director General, Information, J&K 
10. Managing Director. J&K State Power Development Corporation 
11. All District Development Commissioners 
12, Development Commissioner, Power, J&K, Snnagar 
13. General Manager, Government Press 
14. Private Secretary to Chief Secretilry 
15. 1/C Website, POD 
16. Government Order file/Stock file 

(Syed 
Under Secretary to Government 
Power Development Department 
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SCHEDULE ·I 
TRADING UNDERTAKING 

PART I 

ASSETS AND UABilmES 

The Trading Undertakin~ s~all comprise generally of 41111 the assets and proceedings Including 
the following but not hmtted to them. belonging to the c&s Wing of the Department, 
concerning the trading of electnc!ty· 

I. MISCElLANEOUS 

(a) Contracts, 411greements, interest and arrangements to the extent they are 
associated with or related to trading activities or to the undertaking or assets 
including all agreement.s and contracts wtth Central Power Sector Undertakings 
(for which no allocation of power is made by the Central Government for the 
State), contracts, agreements, interest and arrangements with Independent 
Power Producers and Captive Power Plants in the State; 

(b) Proceedings to the extent they are associated with or related to power trading 
activities or to the undertakings referred above. 

11. GENERAl 

(a) 

(b) 

In consideration of the transfer mentioned above. the State Government may 
direct the Transferee to issue instruments such as equity shares, preference 
shares, debentures and other securitieS in favour of the State Government 411S 
the State Government may direct taking into account the assets and liabilit•es. if 
any transferred from Department to the Transferee. 

The number and value of instruments mentioned 411bove shall be consistent with 
the requirements of the Central Electri city Regulatory Commission (Procedure. 
terms and condittons for grant of trading license and other related m41tters) 
Regulations, 2009 or as amended from time to time. 
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TRADING UNDERTAKING 
PART II 

FUNCTIONS AND DUTIES OF TRAOING·CUM·HOU>ING COMPANY 

The functions and duties of the Trading-cum-Holding Company will be detailed as per the 
clauses of the Memorandum of Association and Articles of Association of the Company 
const1tuted there under as originally framed or as altered from time to t'lme. 

Main functions and duties of 1 rading-cum-Holding Company are: 

a) To act as .a bulk purchaser dnd supplier of electncity. 

1. As a bulk purchaser and supplier, the trading cum holding comp.1ny shall be 
responsible for purchase of the entire power requirement from state owned 
generating Statton, Central Generating Stations, traders, Merchant Power 
Producers, Independent Power Producers and any other source to meer the 
demand of state dlstribut,on comp<mles and perform the activity of bulk 
supplier of power to all the distribution companies at bulk supply tariff 

It Under this role the trading cum holdll')g company shall be responslble for ~le of 
power contracted under MoU (free/ subsldited/ SERC determined tariff) on 
behalf of State government 

b) To act as a Residual Company and perform following functions; 

L To provide a clean and financially strong opening balance sheet to the other 
successor companies to ensure thelr financial vrabll(ty, by transferring the un-
reconciled balances, accumulated losses and unfunded habiltties to the trading 
cum holding company 

ii. Entrusted with contract, agreements, rights, interest & arrangements, loans, 
cash & bank balance, current assets & liabllitres and obligations & proceedings 
to the extent they are assoc1ated with or related to common activi(~es or I\Ot 
associated directly with generation, transmlss1on and distribution activitres 

c) To act as an Investment company and carry out the following key functions I 
responsibilities: 

I. 

11. 

Iii. 

Hold equity in soccessor entitles and s~bscribe to additional equity on behalf of 
state governmen1 

Invest on behalf of the State Government in various schemes/projects for the 
development of power sector in the state 

Invest equity in aU existing and futore Joint Venture (JV). projects on behalf of 
State 6overnmeot for the development of new powerpTOJects 
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lv. Execute Memorandum of Understanding (MOUs) and Implementation 
Agreements (lAs) with the Independent Power Producers (IPPs)/ captive Power 
Producers (CPP). ostabllshlng power plant In the State 

d) To act as a Coordinator whtle performing the following key functlons/re~ponsibilities are 
being carried out: 

I. Deal with shared ~ervlces till final a!locat\on to successor companies 

II, Responsible for the cash management function (centralized QYl flow 
arrangement) for all the successor companies during transition phase 

Ill. Planning of capital expenditure/ capital pro)ects for all the successor companies 

iv. Supervision, co-ordmatlon and facilitation of the activities of other successor 
companies and act as coordinator between Government and successor entities 
for smooth funct ioning of the latter 

v. Coordination functtons related to finance, accounts, human resources and legal 
Issues 

vi. Implementation, coordination and monitoring of the projects and ~1\emes 
supported by any fmanciallnstitution, Accelerated Power Development Reform 
Programme and any other scheme concerning the electrlcltv sector in the State 

e) Till the time, the ne.xt phase of restructunng takes place, the Transferee shall be 
responsible to carry out the duttes & functions mentioned iS a bulk purchaser and 
supplier or as an Investment vehicle to invest equity in all existing and future Joint 
Venture (!V} projects on behalf of State Government for the development of new power 

projects 
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1llf followlnl san"loned po$\\lons from c&s wing 
;-- Nu 
pOst -'Q,lfl fnalneer 

'$Uperlntendlng £n&fneer 
:I-" 

tJtt~~tllle Enclneer 

t-" 

~ant Exec:utlve Enalneer 

~ant Engineer 

~rEnglneer 

iJuel Ac.toun\s Officer 

~ounts Officer 

~nt Attounts Offker 
bwOffiter 
11v;te seueta\"1/Personal Assistant 

idlon Officer /Head Assistant 

pmputer Operator 
pmputer Assistant 

~-.sslsunt 

\'or Accounts Assistant 
\ 
r 

~r Assistant 

I 

' 
~r I support staff 
l 

~I Orderly 
l i 

fer 
11 

!-dar/Tech· IV 
II 

SCHEDULE ·II 

shall stand transferred to the Transfer HOI\ th Ap ol ed Oil e p nt tt: 
berof m 

p osts 
1 
l 

3 

s 

1 

13 

1 

3 

1 
1 
1 

3 

1 
6 

6 

6 

11 

7 

a 

5 

1 
93 

Post/s to be ml&rated from 

C&Swlng 
C1rcle office, C&S wing 
One from sanctioned vacant postS at C&S wlfll 
One from Survey, Jammu 
One from Survey, Srlnapr 
One from sanctioned vacant posu at t&S wm1 
One from Clrck Offke 
One froll'\ lDM&T, Jammu (8llllnc suiHSivlslon) 
One from Survey, Jammu 
One from Survey, Srlnagar 
One from Direction Office 
one from lDM&T, Jammu 
One from sanctioned vacant posts at C&S wlna 
Three from Dl~lon Office 
Two from lDM&T, Jammu (Billing sub-division) 
Four from Survey, Jammu 
Three from Survey, Srlnagar 
Direction Office 
One from tommetCial, Jammu 
Two from postS approved for creation by \he State Cabinet 
Dlret\lon Office 
Post approved for aea\Jon by the State Cabinet 
Post approved for aea\lon by the State cabinet 
One from Clrtle Office 
Two from sanctioned vacant posts at C&S W\1\1 
One from sanctioned ncant posts at C&S win& 
Stx from sanctioned vacant posts at C&S wine 
One from Octle OffQ 
One from Survey, Jammu 
Fo"r from sanctioned vacant posts at C&S wlnR 
One from Orde Office 
TWo from Commerdal, Jammu 
Three from Finance Department, JKPDD 
One from Orcle Office 
Two from Survey, Jammu 
One from Commerdal, Jammu 
Fourteen from sanctioned vacant posts at c&S wing 
Three from Circle Office 
One from Survey, Jammu 
Three from sanctioned vacant posts at C&S wlng 
Four from Survey, Jammu 
Four from sanctioned vacant posts at c&s wlnl 
One from Orde Office 
One from Survey, Jammu 
Three from sanctioned vacant posts at C&S w\1\1 
One from Survey, Jammu 
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